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Sections.

Preamble.

o+~ CHAPTER L~
Preliminary.
1. Short title, commencement and
_extent. ~

, 2. Definitions.

CHAPTER 1I.

Reserved Forest.

3. Power to declare reserved forest.
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12. Entries to be made ‘by Forest
Settlement Officer.

13. " Entries after admission of claim.
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(T rdnslc'z'tion)

14.  Admitting exercise of rights.

15.. Commutatio n’_of rights.

16. Appeal from order passed under

sectlon 10 or 11,

17. - Forest Court.
18.  Appointment of prosecutor.
, 19. _Notification. declaring reserved
forest
20. . Revising settlement under section
10 or 11, : .
21.- Rights not to accrue  in reser-
.- ved forest against these provisions.
22. Rights continued under section
14 not to be alienated w1thout
: 4sanctlon '
23. Power to stop ways and water-

courses of reseved forest.

" 24. Acts prohibited in reserved forests.

25. Suspensmn of exercise - of - rights
in reserved forest,
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(Translation)

26 Persons who shall assist Forest
or Pohce ofﬁcer

27. Power to declare forest no longer':
—reserved.

CHAPTER III.

Village Forests.
28. Formation of village forests.
CHAPTER IV,
‘f:"lj";;‘_é'tevcted Forests.
29. Protected forests.
30. ' Notification for reserving trees
et_c.
31. 'Publication of translation of such
notification in neighbourhood.
32, Power to’ make rules for protec-

© o ted forest
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(Translation)

Penalty - for contravention of
‘notification under section 30 and
of rules made under section 32.

- 33.

-

Notwithstanding provisions of
~this . Chapter, action may be
taken in certain cases.

34,

' CHAPTER V.

Control over Forests and Lands not
being property of Government.

35. Protectlon of forests for- spcclal
* purposes.
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CHAPTER IV-A

Protectzon of lands at the dtsposal of
‘Government, not included in Reserved

or Village Forests. -
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34-A. Power to make rules.

34-B. Suspension of rights in lands not

included in reserved forest

contravention of
orders passed under section 34-B.
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“( Translatiqn) \

36. ‘Po'wer to assume confrol of forest.

" 37. Part acqu1s1t1on of forest in

certain. cases.

* 38, . Conservation of forest on appli-_

cation of owners. -
.~ CHAPTER VI

The forests over whzch the rights are
jointly vested in the Government and
other persons, '

39. Management of forest . over

which rights are jointly vested in
Government and other persons.

40. Persons appointed to act accor-
ding to provisions of this Act fo
be deemed Forest oﬂicers

41. Consequences of failure to
perform services for which share
in produce of Government forest
is given. ‘
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(T}ansldtion)
CHAPTER VIL

" Levymg duty on Timber and other . *
forest-produce.

Power tb_ levy duty on timber

4.
% and other forest-produce. ..

. 43. Purchase money or ro&alfy” ot
: to be limited. :

g

 CHAPTER VIIL.

Control of timber and other forest:
, produce in transit.

b

Power to make rules ‘for regula-
ting transit of forest-produce.

44,

45. Penalty' for breach of rules

- ‘made under section 44.
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( Translation )

46. Govtrnment andvForest officers
not liable for loss to forest pro-
- duce at depot.

" Seeking aid in case of accident
at depot.

47.

2
CHAPTER IX.

Collection of drift or stranded timber. -

Certain kinds of timber to be
deemed property of Government

* until title proved and may be
collected as such.

48.

Noticé to claimant of drift
timber.

49.

50.

Procedure on preferring claim to
such timber. ‘
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51,

52,

53.

54.

55.

56.

57.

Forest [ 1355 F: HYD. ACT 11

. (Trdnslation)

Dlsposal of tlmber for which

there is no claimant,

Government and Government
officers not liable for loss of
timber. -

Claimant to make payment
before delivering timber. .

Power to make rules and - pres-
cribe penalties.

CHAPTER X.

- Penalties -and Procedure.
: . : . \

Seizure of property llablc to con-
fiscation.

To release property seized under

- rection 55.

Procedure .on receipt of report.
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62. Appé_al from order given under
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(Translation) '
67 Ppwér,@oféhqut without warrant.
68. . .,Power to rclease on bond arrestcd
v -person, ' f
. 169 “Powex‘sto preVent comm1sswh of
- offence '
70. Powe; to try offence summarily,
72.” Presumptloﬁ as fo timber: and
: forest-produce being Government
__property:
:CHAPTER XI.
Caitle trespass.
+73. '--Impoi.lndivng ca\ltﬂe.’\f:‘,? L
74.. Power to alter fines under Cattle
Trespass Act.
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(Translation)
CHAPTER XIL

Forest Officers.

4

75. “Governmenit may  irivest ‘any

Forest officer with certain
powers.

76. Forest officers ‘to be ‘deemed to - |-

be Government servants.

77. 'Iﬁdemnity Yor acts done i"nfgarod; 1

faith. :

[ ~

~78. Forest, officers prohibited to..

trade. .

'CHAPTER XIIL

- . Byelaws.

79. Additional power to make rules.

-

80. Penalty for breach of rules.

755

N, /aiu

-'-Vf'v)b")u |
Y, /:»M/ Dot s
Lu‘é@uuwl

4 (Jl"(f/b//-//fﬂ/l;aw, i
Lor

dﬂb’!a/aﬁ&-—(ﬁ}

-&;'L’J.'b/ (Z/yf) b a}.ff. A

b

»

I

S ES Fpusi I

akI}/LfciJDJJMLMI;’ -



81

Forést [1355 F  HYD. ACT Il

(Translation)

CHAPTER XIV.
M, iscellaneou;. ‘

.

Recovery of amounts due to

. «Government RN

82,

83.

84.

85,

L

Lien = on . forest-produce * for -
- mpney. LT TR PR .

'Land required under this Act to
be deemed to be needed for pub-
lic benefit under Land Acquisi-
tion Act.

Recovery of amount due under

agreement.
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TL(_Trjar_tslation)

THE FOREST ACT..
" No. Il of 1355 E.

{Received the assent of H. E. H. the
Nizam on 4th Zilhejj-tulharam 1364
Hij th carrespondmg to 6th Dat, 1355 F.)

4

_‘Whereas it is expedient to consoli-
date, amend and codify
Preamble . - . the provisions relating to
-forests in H. E. H. the Nizam’s
Dominions, the transit of forest pro-
. duce and the duty leviable on timber
and other forest produce Itis hereby
enacted as follows :—

CHAPTER 1.

. Preliminary. «

1. (1) This Act may be called the
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Forest [1355F HYD. ACT 11
“( Translatton)
Forest Act, 1355 F." and

Short title. it shall come into force from
°°mft“e“(°1°' the *date of its publica-
gﬁgnt"’m tion in the Janda in the

whole of H.E.H. the

, Nxzam s Dommlons

(2) The Government may, by
notification in the Jarida, exempt any
area from the operation of the whole
or any portion 7of this Act and may,
in like manner, cancel or vary such
: notlﬁcatron

2 In - this Act unless there be

. .anything.. repugnant in
Deﬁ“‘mns " the sub1ect or context —
(I) $“Forest Settlement. Officer”’

. .means. the officer appointed under
section 4 ; - ,

(2) ¢ Forest- oﬁicer ” **[means
such. officer] as. may be appomted by
the Government or by any officer

: empowered by the Government or by

-‘any+. officer empowered by the
Government in this behalf
for all or any- of the purposes of
this Act or for performing the duties
of a Forest officer, in accordance with
the provisions of ‘this Act or rules
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made thereunder.

*Pulxshed in the Jarida dated 28th Aban,
. 1355 F
."Substltuted by Act No. VI of 1356 F.
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1355 F} HYD. 'ACT 1 { Fores ~ S PR T
. anslaiion) “‘J"/"J&CIJ/U;‘ by uieureyt
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s a,c;f_;,?gér L APV ey
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(3) “tree ” includes barhboo,

b ¢
-.::/.Lf’w“ =2 o)
stump, brushwood and rattan,

S = e

K P

I 4 b & . » :

ROR timber *.'includes trees &~ £ i - ¢
.whxc_h have been felled or have fallen 7
-and -all wood whether cut up or ‘J‘", 25 f[v / CI PR P JE

fashloned or hol]owed out or not
' | L/Ugujtuw.é%:ol/%/

. -7 6’?3/
(5) -« forest-produce includes - J%:: “ ’/,f-f [P _4, :( 8)

thc followmg things whether found in- -

oot om aTerstorsot = e sl
| vetbee et b
| . -—Qu.’.’lk’é—’ yo

*[(a) - timber, charcoal, rubber,
caoutchouc, catechu, wood oil, resin,
natural varnish, bark, lac, mahua
flower, mahua seeds, myrobalans,
.| beedi leaves, rouse grass, rauwolfia

serpentina, and]

*Substituted by Act No. XXIX of 1956.
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Forest [1355 F: HYD. ACT I
(Translation)

(b ) the following things when
found in or brought from a forest:—

(1) trees, leaves, ﬁowers, fruits and -
- all parts and produce of trees
" not hereinbefore mentioned;.

plants not being trees (includ-
ing grass, creepers, reeds, and
moss) and the produce and
parts of such plants; \

(i)

. (iii) - wild animals, - skms, tusks,
a horns, bones, silk- cocoons,
honey, wax and other parts. of

animals, and |

. (iv) ‘peat, - surface soil, rock and
_ - minerals (including limestone,
laterite, mineral oil and pro-

* duct of mine and quarry.

(6) “‘forest offence” means an
offence punishable under this Act or |
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1355 F: HYD. ACT II] Forest
. (Translation)

(7) “cattle” includes elephant,
camel, 0x, buﬁ'alo, horse, pony, coit,
filly, mule, ass, pig, ram, goat kid and

sheep, and

(8) ‘“river ”’ includes

canal and other channe]s natural or

artificial.

.CHAPTER 1II.

. Reserved Forest.

3. The Government may

the land in respect of

ggc"}’:‘fe o which forest rights vest
reserved in the Government or the
forest. land the whole or any

part of the forest-produce of which
the Government is entitled, as reserved
forest in the manner hereinafter pro—

vided.

stream,

declare

761
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. visions of this Chapter.

* Forest,[ 1355 F: HYD. ACT TII{-

" (Translation)

4, (1) When' it is decided: to
: declare any land a reser-
Publication

; ved forest, the Govern-
of notifi- ment shall publish a.

- cation. '~n0txﬁcat10n in the Jarida- -

(a) “stating that it is proposed
to declare such land a teserved fotest;

~(b), recording as nearly as pos51-:-
:ble,. the““situation, Speafymg s hxmts;
of such land; and -

. (c) appointing an: officer - (here-
.inafter called ;““the - Forest - Settlement
- Officer”) to enquire‘into-atid determine
the existence; nature:and extent of the
rights alleged to exist in favour of any .
person in respect of the land or forest-
produce comprised:within such limits
and to settle the rights tnder the pro--
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- 1355 F: HYD. ACTiI] Forest
: : (Translation)

o (2) ‘Nothing in this section.shall

- prevent the Government from appoin-
-ting, for.the purposes of this section, a

- Committee cons1st1ng of three or less
than three officers’of whom not more
~than one shall be an . officer holding.
any office in the Forest Department to’

_ perform the duties of the Forest- Settle-V

- ment Oﬂicer : :

After the pubhca‘uon of the
-, notification under section
foreste 4, no fresh right shall ac-
Tights.. crue in respect of the land
‘ "~ described in' the notifica-
tion except by regular  succession
or . cunder a -‘grant or - contract
in- writing made ~ by or on ‘be-
. half of the Government or the person
- ; in whom such right had " .vested  at the-
’-time when the notification was publi-
shed, and no fresh clearing of forest
. in such land-for cultivation or for other
purposes shall *be ‘made against such
rules as may be made by the Govern-
~ment in this behalf.. :

" 'Bar of *

6. When a notxﬁcatlon is. pubhsh-
.. -ed under section 4, the

l“gmblﬁcati"“ " Forest Seitlement Officer -
seyme‘,’,{ﬁit .- shall cause to be publish-
" Officer.. -+~ ed.in Urdu' and: in the

"~ local vernacular in every
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~ Forest | 1355 F : HYD. ACT. 11
, (Translatwn)
town, village and at the headquarter of
the taluqa in which any portion of the
land described in the notification is
" situate, a proclamation—

(a). _specifying, as nearly as pos-
srble, the situation* and’ limits "of the
land to be declared a reserved forest

" (b) explaining the consequences which,
provided in the following sections, will
- ensue on declaring such forest as ‘a
- reserved forest; and IR

1t (c) . fixing a minimum, ‘period of
four months from the date of the’pro-

.. clamation; and requiring eyery person
i “having’ claim in. respect.-of any  right
referred to in section 4 or section 5 to
send -to .the Forest Settlement Officer
-within - the said period, a ‘written
notice specifying the nature of the
right claimed or to appear befors him

“and state the nature;of such right and

if there be any c]arm of compensation
- in-respect of such right, the ' amount, if
‘any, and partrculars thereof.
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1355 F : HYD. A(?’I_.‘ 11 ] Forest
(Translation)

7. 'Thé“szr‘esat Settlement Officer

shall record the statements

Inquiry by  made under section 6, and
ment Officer.  Shall at  some suitable
place, inquire into the

‘claims preferred - under. -that section,
and into the existence of the rights
* mentioned in section 4 or section 5 and
not claimed under section 6 from Go-
vernment records or the evidence of
the person acquainted with the same.

8. For the
quiry, the Forest Settle-

v 11-3°w°§3°’s2tfae- ment Officer shall have
T mecer. . the following powers :—

ment Officer.

(a) to enter, by hlmsclf upon anyland &

survey, demarcate and make a map of
" the same or to authorlse any ofﬁcer
* for the said purposes ;- ‘

AY

purposes of such in-

-—u«-—/muu /u/b'
/dc/fu%n_/jd/u’// Lissinjolo
Jf),/_l,w'f u/:!;’;,’(i,«%bﬁ:nw/

- c//uub..u%"j; I ;2&/
Ja’j{'ﬁ—/’ ; /m,ofu L/‘..,wﬂ/
uF i, % oo
AT VAR L, on
&’a:b‘é'c{/(}.;/lbéw&/(b /./:-’ -
AL S p e
Jo 232 5 P91, 531000
o g R
L//u/u/ d:‘:./Z1J;Jd/J

O 2y

. /\yj (bl nkf
uf/lfolﬁ;/ - UL
i e i N B
_Ju/d‘ﬁ_,uw: |
?i)’uwa“?, u/:’/f- PEAL

st L:)ff..c,',wﬂu:’ y_;cf =1

765



" “-rights.

" . Power to

“Forest [1355F : HYD. ACT 1§

(Translation’)

.. (b) “to exercise the - powers of a
Civil Court in the trial of cases.

respect of which
‘ claim has not been prefer-
}'Xtm“'tw{“ of . red under séction 6 and
- the existence of whlch
-has not been proved in
1nqu1ry ander section 7, shall be extin-
‘guished, unless before the publication

9 ' Righfs in

-. of the notification under “section . 19,

"the person claiming such rights - satis-
. fies the Forest Settlement Officer that

o there was;sufficient cquse for not:pre-

~ ferring his claim within the perlod fixed
unden\Sectlon 6.

10,7 (1) If'aclaim’is preferred’in_
respect of any land on
. the basis of any right,
‘other than a right-of-way,
a right-of-pasture, or a
* right to forest-produce or
a water-course, the-Forest
Settlement Officer shall, by an order,
admit or reject the claim- vin . whole or
in part ; and where the claim is admit-
- .ted or allowed in whole or in part, the
-~ Forest Settlement Officer shall—.. -

<acquire land

in respect of
-which right .
_~,ls clalmed
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1355 F: HYD. ACT 11 ] Forest

‘(Translatioﬂn) S

(a) excludé such land " from the

limits of the proposed reserved forest

or .,

(b) come to a settlemcnt with

. the owner of such land whereby such

owner shall surrender his rrghts or -

(c). proceed to acquire such land
in the manner provrdcd by the Land
Acqulsmon Act. g : .

) (2) For the purposcs of acqmrmg ‘

i :such land——- o

=+ (a) the Forest-Séttlement-Officer
_ shall be deemed to be a Taluqdar with-
_in the meaning of the Land Acquisi-
~ tion Act;

767
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""" Forest [1355 F: HYD. ACTII

S (Translat;‘on) :

*.7.)(b)" the'claimant shall be deem--
ed to be a person interested and ap-
pearing in pursuance of a notice refer-
red to in section 7 of the said Act;

(¢)’ ‘the provisions of* the sec-
tions preceding section 7 of the said
“Act shall be deemed to have been com- .
plied with ; and the Taluqdar, with the .
consent of the claimant, or as provid-
ed by the said Act, the competent
court, with the consent of the parties,
may award compensation in land or in
money or partlyin land and partly in
money. R

« 11, (1) -When -the claim is in

respect. of right to pasture

grddeil;] ;e- or to forest produce, the
claims to . Forest Settlement Officer

shall, by an order, admit
or reject the claim in
whole or in part.

right of way,
water-course,
pasture or to
forest-pro-
duce.

.. (2) When a claim to any afore-

said right is admitted, if the right is

' 768
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1355 F HYD ACT II ] Forest
(T ranslatzon )

for the beneﬁc1al en_]oyment of any
land or building, the Forest Settlement
. Officer shall - record" the - designation
~ and position of such land or building
. in respect of which such right-is: claim-

~ed. ' A copy of the order passed on |
_..every claim under this section shall be -

~futnished . to the ~ claimant by the
Forest Settlement Officer and another

.copy shall be given to the Forest
Officer who attended the inquiry or if
no Forest Officer has been appointed,

. the copy shall be forwarded ‘to the

‘Assistant Conservator of Forests.*

£

12 When any order is passed un-
) der section 11, the Forest
Entries to, be 1 Settlement. Ofﬁcer, -shall

made by -
.. Forest Settle-
. ment Ofﬁcer

record, so far as may be
practlcable—‘_‘ .

~

(a) the name, father’s name,
caste, residence and occupatlon of the
person clalmmg the nght .and - k
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. claim.

Forest [1355F : HYD. ACT 1II
( Translation)

. - (b) the designation, survey-
number, position and area of all such
fields, and the designation and posi-
tion of all buildings. in respect - of -
. which the exercise of such right is
~ claimed. : '

13. If the Forest Settlement Officer
admits in whole or in
part any claim under sec-
tion 11, he shall record-
BN the extent to -which . the
~claim is admitted, specifying the num--
ber and description of the cattle which
the claimant is from time to time en-
- titled to graze in the forest, the season
during which pasture is permitted, the
quantity of timber and other forest-
produce which the claimant is from
time to time -authorised - to “take, or {'
receive, and such partlculars as the
circumstances may require.

Entries after
admission of

THe said officer shall also record -
whether the timber or other forest-
produce obtained by the exercise of
the right claimed may be sold or bar-
tered or not.

’
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1355 F:HYD. ACT 1L ] Forest

(T ranslation )

14. (1) After makinga record of
" the aforesaid matters the
Admitting Forest Settlement Officer
exercise of .
rights. shall, and having regard

forest in respect of which the clajm is

made, pass such orders as will ensure.

as for as possible, the continued exer-
cise of the rights admitted.

(2). For the said purpose  the
Forest Settlement Officer may,

(a)  set out any other forest’

tract of sufficient extent and at a place

suitable and record an .order for the

purposes of such  claimants

conferring the rights of pasture or to
- forest-produce to the extent admitted,
. upon the claimants;

(b) make such alteration in the

71
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" Forest [ 1355 F': HYD. ACT IT
~( Translation )
limits of the proposed . reserved forest

.as to exclude forest-land of sufficient {,

extent and at a suitable place, for the
purposes-of the claimants,

o (c) record an order that rights’

of pasture or to forest-produce, to the }
extent admitted, within such portion §
of the proposed reserved forest and at
such season as the Goveinment may
by rules prescribe in this behalf shall
continue to the claimants. - *

'15; If the Forest Settlement
Officer finds it impossi- |

Commuta- . ble having regard 'to .the..
tionof rights. maintenance of the-re-
" served-forest to make such settlement
under section 14 as shall ensure the-
. continued exercise of  the said rights to .
the extent admitted, the said officer }=
may, subject
Government may make in this behalf,

commute such nghts by payment to: ~‘,k
the claimants a sum of money in lieu™ | ™.

thereof or by grant of land, orin such
other manner as he thmks ﬁt. ‘

to such rules as the {--°
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1355 F HYD. ACT II] Forest
RR¢ T ranslatton)

16 Any perscn who has made a-
. ‘claim under- this Act or’
any officer or any other
person generally “or spe-
cially empowered ‘by the
Government in this be-
half, may prefer an appeal in-writing-
from the order of the Forest Settle- §-
ment. Officer in the {ollowing manner:- |

_Appeal from
order passed

under section
10 or 11,

(a) witlin 60 days. from the |
decision made by the Forest Settle-
ment Officer under - section. 10, to- a ]
Forest Court established under section
17 and if such: Court has-not«been
established, to' the Subedar. The de-
cision made by such ' Court or the
Subedar in appeal shall be final. But
a’ revision- may be preferred to the
Government in the Revenue Depar-
ment against the order of the.Subedar.
If the Forest Court or the Subedar
decides that the claim or such part
thereof as has been rejected is admissi-.

ble, the Forest Settlement Officer,shall |

proceed to deal with it in the same

mangner as-if it had /been admitted by

himself, e >
. : ’ Y]
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Forest [ 1355 F: HYD. ACT 11

(Th vanslation )

(b) Within, 90 days from the
date of the order passed by the Forest
Settlement Officer under section 11, to

- the Forest Court established - under: |
secticn 17 and if such Court has not |
The §

been established, to the Subedar.
" decision made by such Court orthe
Subedar in appeal shall be final. But |

. a revision may be preferred to the :

’ _,,[U""_,U&»./Jfﬂé-«/‘-‘f'fb
Jf:ﬂﬂﬁ(ffﬂ b—»”UJ//

the Subedar shall proceed in accor- |

- Government in the Revenue Depart-
ment against the order of a- Subedar.
¥n disposing of appeals such Court or

dance with the provisions of section 21.

17. The Government may, from

time to time and as

- F °C“’St . occasion arises, _ establish

~oust. - for the hearing of appeals

. .a Forest Court which shall ecompese of
" the following offlcers:—

!
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1355 F: HYD. ACT 1I ] Forest
: ~ ( Translation )

“(a) the Sessions Judge in-whose
_]ur1sdxctlon lies any portion of the land
in respect of Wthh the rlghts are 'in-.
dispute; . .

(b) the Taluqdar of the "district
or the Talugdar of one of the districts
in whose Jurlsdlctlon lies . any portion
of the land in respect whereof the
rights are in dispute;

\ .

(c) the Forest oﬂicer spema]ly
selected by the ‘Government and who
is not below the rank of a Deputy Con- |
.servator of Forests

(2) The Sessions Judge shall be
the presiding Judge of the said Court
and shall prior to the hearing of the
appeal make such’ orders as may be
necessary. ‘The Judges of the Court
shall be appointed by name or as ex-
officio. .

(3) For the hearing of appeals
the Forest Court shall fix a date and a
‘convenient place adjacent to the land
which is or the rights where in are in
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- Forest [ 1355 F HYD. ACT II
( Translaticn )

dxspute and shall issue notice to the

parties. In hearing and disposing of

cases the Court shall, so far as may be, -
“observe the provisions of the Hydera-.-
bad Code of C1V1I Procedure

... Provided that 1f in the course of.
hearing of such cases, any ‘point of law
or any question regarding any usage
-having.the force of law or the con-
struction of a relevant document, shall
arise on which the Court entertains

* reasonable /dotibt,; .the Court ‘shall -
either swuo motto or.
on the application of any party, draw
up'a statetment of the case and ‘may
make with its own opinion a reference

" to the High Court-. and if “the. issue

‘in questlon has- importance in prm(:l-
ple either to the public or to a parti-
cular class of persons such Court shall

make a reference to the High Court.

(4) . After the inquiry = of the
case and 1f a xeference has been ‘made,

776
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!355 F: HYD. ACT II] Forest

‘ (Translation)
subject to the result thereof, the Forest
Court shall pass such order regarding
the case as it may consider proper and
just; and the order passed by the Court

or passed by the majority of- the votes .
shall be final. In case of majority not |
being obtained, the order.shall come |

into force in- accordance with the
opinion of the presiding Judge.

18. ‘The Government or any
person -who has made a

Appoint- claim under this Act may
mentof . appoint any person to
prosecutor.

appear, plead or do any
other act-on its or his behalf before
the Forest Settlement Officer, . the
appellate department or -“appellate
officer in the cases or hearing,of appeal
under this Act _

19. (1) When the following
Notification évents have occurred—
declaring

reserved-
forest.
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Forest [1355F HYD. ACT 11
.(Translation.-

(a) the périod fixe

tion 6 for preferrlng claimg-has elapsed::
and. -the-.claims- made, - within . “such: -
period have been “disposed of by the
_Forest., Sett]ement Officer.;

NS

%

(b) where claxms have been
_made, the period fixed by section *[16]
-for “making~an. appeal “against -the'’
“judgements las eldpsed and the appeals

_presented within such period have been
“.disposed of by the ~“appellate - depart- :

ment or appellate oﬁicer and

7+ (e) " action has ‘beén taken under -
- section. 10 by the Forest-Settlement-
- .Officer for the acquisition of lands to
be iricluded " il the “proposed- reserved
. forest and such lands have become
vested in the Government under
section 13 of the Hyderabad Land
‘ Acqulsmon Act o R

*Substituted by Act No, VI of 1356 F.-
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1355 F: HYD ACT II] Forest
' ( Translatton )

the Government shall publlsh a
“ notification specifying definitely, accor-

ding to the boundry marks erected or

- otherwise the limits of the forest which

- is to be declared a reserved forest and |
declaring the forest to be reserved from .

a date contained in the notification.

(2) From the date contamed in
the no‘uﬁcatlon such forest shall, be
deemed to be ‘a teserved forest.” <t

20." After the ‘expiry of a period
of five years from the

Revising publication of notification
f:gfjlee;“e“" under section 19, the

Government:* ‘shall ‘have
‘1io- right- toarevise the.
settlement arrived at in
l.respect of rights _under section. 10 or
section 11 or fo commuté --the Tiglits
admitted for other “~rights and
i prev111 ges } prov1ded thatthé prov;smﬁs
of this section"shall in“no, way affect
‘the powers:yested ‘in the Government
iunder the Land. Acqulsxon Act* A

section 10 o’r
11.-
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Forest [ 1355 F: HYD. ACT 11|~

£ . (Translation )

%

'21. No- right- of any description
-+ .. shall accrue in a reserved
Rights not .. forest, -except a right
‘o accrue © ~which’ has accrued by
forest against - succession or a grant or
these . contract in writing ‘made
provisions. - © by or on bebalf of the
, Government or the person
+ in whom such tight had vested at the
time of publication of the notlﬁcatlon
., under sectlon 18.

" 92 (1) Notwithstanding anything
‘ contained in section 21,

T Riéhts con." . the right continued under |

tinued under . clause (c) of sub-section

fx?tﬁt%nb? - (2) of section 14 shall

" alienated - Dot be alienated by grant,
without ‘sale, ‘mortgage or other-
- sanction.  wise, without the sanction

of the-Government :

oy G486
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]355 F: HYD ACT I1 | Forest
: ’ (Translatton)

"~ Provided that when suéh ‘r'ight is-

appended to any land or building, it

may be alienated thh such Iand or

building,

(2) Timber or other forest-pro-
duce obtained in exercise of such right
shall not be sold or bartered’except to
such extent as may have been admitted
in the order recorded under section 13.

ey

23 The Assmtant Conservator of
Forest may, after obtain-

I:ower to ing the sanction of the
stop ways i

and wates- Gove_rm{lent, stop public
courses of or private ways or water-
Teserved courses of a reserved
forest. forest, provided that as a

substittute thereof such
pubhc or private ways or water-courses,
as the Government deems to be reason-
ably suitable, already exist or have
been provided or constructed by the
Assistant Conservator of Forest.
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Forest [1355F HYD. ACT 1

(Translatton)

24.. (1) .;,Any person who—
" Acts prohi- o

bited in

reserved

forest

' (a) . makes fresh, clearmg prohi-
. bxted under sectton 5; 0r - .

(c) kmdles, keeps or carries fire

o except at ‘such season as the. Forest

" officer may notify in thls behalf; or

782
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*[(b) sets fire to aﬂ reserved
forest, orto a forest notified to be a
reserved forest under section4, orin

contravention of any rules made by
the Government in this behalf, kindles

| in such forest any fire or leaves any

fire burning, in such manner as to
endanger such a forest, or who, in a
reserved forest or a forest notified to
be a reserved forest under section 4~]
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*Substituted by Act No. XXX of 1956.



1355 F HYD ACT 1] Forest
. % (Translationy

(d) trespasses or pastures. cattle,.
or permxts cattle to trespass or:

':('e) ca\iées damagé by ﬁeghgence'
in- cuttmg or felling any tree or dragg~ :

ing any tlmber, or

.‘.,'. :

(f) fells, g1rdlcs, lops, taps or

burns any. tree or strips off the leaves -

or bark from, or otherwise damages,
the same; :

A

(g) ‘quarries stone, -burns lime
or charcoal, or collects any forest pro-

duce - or carries any manufactunng'

process thereon; or

) digs or clears any land for
agriculture or any other purpose or -
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Forest [ 1355 F : HYD. ACT 1I| -

(Translation)

() in contraventlon of the rules
made in this behalf by the Government .
hunts, shoots, fishes, mixes poison in
water or sets trap or snare:

shall be punished with imprison-

ment for a term. which may extend to

six months or with a fine which may

“extend to five hundred rupees or with

both, in addition to such compensa-
tion for causing damage to the forest

as the trying court may. dxrect to.be

paid.

2 Nothmg in thls section shall
prohibit—

(a) any act done by - permission
in writing of the Forest officer, or:
under the rules made by the Govern-
ment ‘ :

. (b) the exercise of any right |

784

L'?/cr;uu /‘Z)ﬂ,
L_Qf.;u
Lm;u;f (b
/Lu"!d(u/!u”u.wdﬂ’
UJ#-«‘-* /u’.r/.//(/’
u/w/ab U ey
,c/(i?f:buﬂfb
T L9l 57
cf,,;aﬁawy,%fzéaf

| "6'/.7’/4«4 oﬂi‘:/ Ej;_':«-“ﬁb/
- -
| ’év‘zgswff.’fwuy,@

o2~ el S E 4 F
A IV EEA s L
Y A7

.éb 5’/&4/;,_/}4 ¥

1L
J//‘Q)”/&.@M) .
_JJ‘I}UJ/L‘/)?"M.?U"
duynfmwu.:»ib(t |
w/u/._//
Z/u’wfc oy

-~



1355, Ex HYD ACT II] Forest
( Translatwn)
continued under.-clause: (c). of sub-

section (2)-of section 14 or -created by~

grant or contract in wrltmg made by
or on behalf of the Government under
section 21.

25 Whenevcr ﬁre is caused w1l-

fully ‘or by. gross negli-

SUSPenSl,'on " gence in a reserved forest,

g};;(e};fs'si;- the . Government may

reserveq . direct that'in such forest

forest. the rights of pasture or to

forest-produce shall be

suspended for such--period . as the
Government thmks ﬁt .

® .. 185

_ 1122 d)uu,/‘,ub
(’C)/W)U‘?’/Jﬁu"dw |
s ber iyl Sl
rmm ) //m}/ o4 wa-/ .
szmwz.dw L

F-’?L(U/ _/U“

cae i

*[(3) Wheh a pérson is cor;{ué'ted'
under- clauses . (d) and (h) of sub- .

“section (1)—

(i) ‘a Forest ‘officer not below the
: rank ofa ranger, o

(i) a Pohce officer not below the -
rank of a Sub-Inspector, |

(m) a Revenue officer not below
the rank of a Nalb-Tahsﬂdar,

may evict the person convicted
- from the forest or the land pertaining
to which he has committed an offence.]
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*Added by Act No. XXIX of 1956.



Forest [ 1355 F HYD ACT i

( Translatzon) -

26. (1) Every ﬁétsbﬁ hdving any
_ kind of right in a reserved

" Persons who  forest or protected forest,

%‘g‘rléssg‘;“ " or who is permitted to
Police . . . - take any forest-produce
‘officer. - from or to cut and remove

timber, or to pasture
cattle, in such forest; and every person
in the village adjolnmg to such forest
who is appointed by the Government
or who receives emoluments from the
Government for performing services to
the village community, shall: report, }
without unnecessary delay, to the |-
nearest Forest officer  or Police officer.-
when he has the information that any
forest-offence is committed, or intended .
to be committed, and shall, with, or
without the order of such officer—

786
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1355 F: HYD ACT II] Foregt -
(Translation)
" (a) assist to_extinguish the f

in such forest of whgch he has know-
gedge or mfor;n:}tlon,

{b) prevent, as far as may be, |
by exercising lawful means, any fire in
the vicinity of such forest of which he
has knowledge or mformatlon from !
spreadlng tq such forest ;- .

s e

and shall assist any forest officer or |
Police officer demanding aid from him;

(¢) in preventing in such forest
any forest offence; and

(d) when there is ‘reason to
believe that any forest - offence has
been committed in such forest, in dis-
covering and arresting the offender.

(2) Any person 'who, being
“hand so, to do without lawful excuse
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Forest [ 1355 F HYD ACT It

. (Translation)

' (the burden of proving which shall lie

upon such person) falls—-—

(a) to report without unneces-
sary delay to the nearest Forest officer
or Police  officer :as required by any
provxsmn of sub-section (1);

.(b) to aSSlSt as reqmred by any

provxslon of sub-section (1) to ex- -

tinguish firein a reserved forest ora
protected forest : *

[

(c) to prevent as reqmred by
any provmon contained in sub-sec. (1),

fire in the vicinity of such forest from .

spreading to such forest; or

*[(d) to assist any Forest officer

or Police officer when he requires aid
in preventing the commission of any
forest offence, or when.there is'reason
to- believe that such offence has been
committed in such forests indiscover-
ing and.arresting the offender ;]

" *Substituted by Act No. VI of 1356 F.
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1355 ¥ : HYD. ACT I | Forest
, {Translgtion) -
shall be punished = wijth imprison-
. ment for a term which may extend to
one month, or with fine which may

‘extend to two hundred rypees or with.
both. .

el a

27 (1) ‘The Govemmvent ;ma)"'j,
: in the

by notification

Power to~ - - - Jarida, direct that from
?e"'are . a date contained in the
orest no . .

fonger notification such forest or
reserved. any  portion - thereof |

declared ‘as reserved forest
under this Act- shall cease tobe:a re-.
served forest.

™~

" (2) From the date aforesaid
such forest or any portion thereof shall
cease to be a reserved forest, but the °
rights which have been extinguished in
such forest or any portion thereof shall
not revive in consequence of exclusion
of such forest or any pomon thereof |
from the reserved forest.
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‘}mmﬂ[wﬁF Hw)ACTH
(Translatmn)

J,£&Qr)uu ay“”

N

:

cmsTER M|,

Village Forests,

28L (1) Thfé Government may _(t‘) "A ;’9) k(ﬁf&ﬂf&ﬁ)

- assign collectively fo a vil-

" Formation  lage community the rights .
: _fo village . * " yested in the Government . jj{/’ UV U"/ J L,/ U‘"L/I U'/ /
orests. ; 2
. to or ever the land which
has been declared a reserved forest and

. may cancel such assignment. The {)VJ /U/ J"J"/ (ﬂr:) /aJJ";
forests in ‘respect of which rights are

) ?‘gre;its:wned “Qh%ﬂvl be cal%gd vﬂlage J, d U/ b,}_/u J;a‘r” U /dvi’, /

| ' U'/UJ’ZU‘Q/MJ}L?VU:
S 2T

af;u:.w:a/ 2PN Pt

_qufueﬁ’

(2) The Governmentmay reserve c,"‘!’ﬂ; “‘J / ( V ) R
- any specnﬁed area of a forest not in- &

~cluded in . a reserved forest for the / N()’ i JU‘o 5. /c_. f / ﬁ/ 7 /a/

fulfilment of ° requirements of a

village and by . .notification in ‘
the Jarida, . declare. .such area } "}“’Q_ Z‘de/ - L J2 /J s L,/ )

to be a wvillage " forest from the }

date contained in the notification and C ., N
may cancel such notification in like: //MUW!;’JA«JJ‘ -Luﬂe/
manner. Such notifications shall after
local pubhc:ty be published m the

Jarida. . ‘ o f»/v"Ja’L,d——UWIJJM é(zal’/

z,/m,;ui/ ,yd”a“ ,
e ,Lfﬂ/,ém..«_u
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1355'F: HYD. ACT 11 ] Forests _
B " (Translation)

- (3) The Government may make
rules for the management of village
forests, prescribing the - conditions
subject to which the village community
to which such. assignment has been
made may be provided collectively
with timber or forest-produce or have
the *[right of pasture] and the duties
for the protectionand improvement of
forest. . ST

'(4) . After a notification is made
under sub-section (2) no rights shall
accrue in or. aver - the area
declared as a village forest nor shall a
patta be granted for any portion of
such area or forest clearing be made in
such area for cultivation or for any -
other purpose. - AR .
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*Added by Act No, VI of 1356 F.
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. Forest [1355.F ; HYD ACT II .
, ()
fTranslaizon) L . ..J,';-/( f’ ) U U“/JU I
(5) A11 the provxslons of this

Actirelating torreserved forest shall; 54" f(%lfél.f Ujb ( D )

far as they are not inconsistent with”

t[‘g:e?tlsles made, -also apply to v111age DJ m ‘270 » Uyé: o / s ]}"’ |
‘ é/!féﬁ'@u!’/i’/""l’:ﬂ"”// '

CHAPTER 1V.

. l_:?r,'qvtected.»: Forests.

/ iy
- R 8 Y

1) The G 1 U ..?,,
S (2 by\enotlofivce;tl;(rﬂlen:n m?ﬁ’e .(‘ Yo rq ]l ",-b."f—-‘/'p

Protected - Jarida, extend the provi- -
Forests. <3 _sions of this Chapter to a-

'- b -»*forest or ¢ waste-land ‘:‘l‘ oJafJJMUWIF_)’JJd(iJ/
whlch is_not 1nc1uded in a reserved . [/ £ L
forest, bt which is the property of the dé (
Government,” or over which the U JOJU“' d— 6’ u'v
Government has proprietary rights or ‘
to the whole or"any part of the- forests . 13¢)" s j"f jf’},/
) Prodilcg of which,’ the Government is Jl U' J}'A‘;—J}J
entitle
u’tu,fdﬁw’, 7 L/ By
JL{‘ZU’J!L/!JUJ,VZ
' (2) "The forests or waste lands . h
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3) Such notification shall not be
P bhshed unless the nature and extent
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1355 F *HYD, ACT 1f') Forest

) : ( T ra);slatzon )

of the nghts of the Government or of
private persops in respect of the forest
or waste land comprised therem, have
been recorded after enquiry at survey
-, or settlement, or in such other manner

as the Government thinks . fit. | Every -

such record shall be presumed to be
.. ‘correct until the contrary is proved :

Provided that, if, in the case of any

-forest or waste land, the Government
"« ‘is of the opinion that such enquiry and
record are necessary, but that the com-
. pletion thereof shall require time such
. as ‘in. the meantime. to endanger the
rights of the Government, the Govern-
ment may;, ‘pending -such’ enquiry and,
" record, " ‘but - -without . abridging .
. affectmg the exxstmg rights - of people
. which they severally or-jointly possess,

declare such land to be a protected

,orest
-30." The' Government may, by
notification in  the
Notlﬁcahon . Jarida,— .
for reserving” = i -~
trees, etc. T
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Forest [ 1355 F: HYD. ACT II
(Translation) o

.‘ o \

(a) declare any tree or class of
trees .in a protected forest to be

reserved from a date contained in the
potiﬁcatio_n ; .

- (b) declare that admission in
" any portion of the forest mentioned in
the notification shall be closed for such

- term, not exceeding thirty years, as”

the Government thinks fit, and that
" the rights of private persons over such
* portion shall be suspended durmg such
" term, " provided that the ‘remaining
‘portion of such forest be sufficient, and
sitmate - "in ~ a locality ° suitable
for the exercise of the rights so sus-
pended in = the portion closed for ad-
mission ;

© ptohxb;t ‘from a_ date con-

tained in the notification the quarrying |

of stone or the burning of lime or
charcoal in such forest or the collection
of or subjecting fo any manufac-
. turing process or removal of any forest
* produce of such forest and the digging
up or. clearing for cultivation, for
building, for herding cattle or for any
other purpose, of land in such forest;
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1355F HYD. AC’[ II]Forest

( T ranslatzon )

31 .The ,Taluqdar‘ shall cause a

Publication ‘nacular of a notification

of transla- . referred to in section 30 to
tion of such -
notification .- e affixed at a conspicuous
* in neighbour- place in every town and -
thood. village - adjacent to the
. forest mennoned in the

notlﬁcatxon

32 The "G'dve/rhrvﬁéﬁ-t "m}aby nvnake;~

Powerto . rules to l‘egulate the
ower to e
make rules - f°110W1ng matters:

for protected -

forests, -

(a) the cutting, sawing, conver-
sion and removal of trees and timber
of protected forest; the collection and
subjection to manufacturing process
and *[removal] of forest-produce;

*Added by Act No VIof 1356 F.
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Forest | 1355 F:. HYD. ACT 11 ‘

(Translation) -

(b) the granting of hcence to
the inhabitants of towns and villages
" adjacent to the protected forest to
- remove trees, timber -or other forest-
- produce from such forest for their own
_ use and the productlon and return of
such hcence

_ (c) the grantlng of hcences to
' persons cutting trees of such forest and
“* remove such trees or timber or other
 forest-produce for: the purpose of

. trade, and the productlon or return of
such licences;

(d) the amount to be paid by

the persons mentioned in- clauses (b)
and (c) for the purpose of cutting.or
removing such trees, ot the tlmber or
other forest-produce;

(e) the other amount to be paid:
by persons mentioned in clauses (b)
and (c).in respect of such trees, timber
- and other forest-produce, and the
places where such payments. shall be
made ;
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~1355 F ; HYD. ACT II | Forest
: " (Translation )

f) the examination of forest-
~ produce removed out of such forest;

: (g) the digging or clearing of
‘land of such forest for cultivation or
any; other purpose

" (h) the protection from fire of
timber lying in such forest, ‘or of trees
reserved under section 30;

~

‘;
() the . cutting of grass and
Jpastuting of cattle in such. forest;

.
A}

/

(j) hunting, shooting, fishing,
mixing p01son in water and setting trap
or snare in such forest;

N

(k) the protectxon and manage-
ment of any portlon of the forest
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Forest [ 1355 F: HYD. ACT I

- (Translation )

whereln admission ‘is closed under
sectlon 30; and )

(I): the exefcise of nghts re-
ferred to'in section 29.

e .

3?;. (1) Any person who commlts
any of the followmg

Penalty for oﬂ‘ences —

contraven-
“tion of noti-
fication
under section ...
-30 and of .

rules made |
under section

32. .

‘ (a) fells, girdles, lops, taps.or
sets fire~to “any tree reserved under

section 30 or strips off its leaves- or |

bark-or otherwise damages it;

") "c‘:ontrary" to "prohibition :

under section 30, quarries stone, or
burns lime or charcoal ‘or collects or
removes any forest- produce or sub-
jects it to any manufacturing process
to; :
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. 1355 F : HYD. ACTII | Forest -
‘ (Translation)

. . /
_ (¢) eontrary te  prohibition
under section 30,.digs or clears for
cultivation or any other purpose any
land in a protected forest; ‘

{d). sets firc to such forest, or
kindles a fire without taking reasona-
ble precaution to prevent its spreading
to the trees reserved under section 30,
whether standing, fallen or felled, or
to prevent its spreading to the portlon
-of such forest where admission is pro-
hibited; '

{e) sets fire to and leaves it
burning in the vicinity of such trees or
the portion wherein .admission has
~ been prohibited; '

() fells trees or drags timber so
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Forest { 1355 F: HYD. ACT I °

‘ (Translation) -
© as to damage. the trees which have
been reserved;

~

-

damage such trees; or

(h) mfrmges any rule’ made
under section 32; shall’ be punished
_ with imprisonment for a term which"
~may extend to six months, or .with fins

which may extend to five hundred |

_ Tupees or with both.

(2) When fire is cansed wilfully .

or by gross negligence in a protected
forest, the
withstanding that any - penalty has

been inflicted under this section, direct’

~ that in such forest or -any portion
“thereof - the rights of * pasture or .to

forest-produce shall be suspended for

such perlod as, 1_t thinks fit.

(g)'-lets loose “cattle so as.to

Government - may, not- |
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1355 F: HYD. ACT IT ] Forest

R

(Tmnslatlon)

34, The provisions of this Chapter

Notw1th-
standing
provlswns of
this Chap- *
ter, action
may be
taken in
certain cases.

shall not be deemed to

__prohibit the doing of any
', act in exerciSe of rights

recorded under section 29

- with *the pesrmission in
. writing .-of the

officer, - other than
admission in the  forest

prohibited under section 30, or exercisé

33.

101

of the rlght suspended under sectlon

Forest |

te
a
a

a

J,.a-/( 10T AFpIE
. wﬁu._/ud A fé/ Qs

*[(3) When a person is conviec-
d of offence under sub-section (1),
Forest officer not below the rank of
Ranger a Police officer, not below

the rank of a Sub-Inspector or a
Revenue officer not below the rank of

Naib-Tahsildar, may evict the person

convicted from the protected forest,
pertaining to which, he has committed -
the offence.]
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*Added by Act No. XXIX of 1956,
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Forest 1355 F: HYD. ACT II | I
B & SIS
(Translatzon) o ‘

R LT

*[CHAPTER IV-Al]

*[Protection of lands at the disposal
of Government not included in
Reserved or Village Forests.]
&
*[34-A. Subject to all rights now
legally vested in indivi-
Power to duals and communities,
make rules.  the Government may for
any district or portion of a district,
make rules to regulate the use of the
pasturage, or of the natural produce
of land at the disposal of Government
and not included in a reserved forest
such rules among other things, may:—

@) regulate or prohibit the
.occupation, clearing or breaking up of
land for cultivation or other purposes ;

(b) regulate or prohibit the
kmdhng of fires, and prescribe the
precautions to be taken to prevent the
spreading of fires;

(c) regulate or prohibit the
cutting, sawing, convertion and
removal of trees and timber and the
collection and removal of natural
produce ; A .

(d) regulate or prohibit the
quarrying of stones, the boiling of
catechu or the burning of lime or
1 charcoal ;

~(¢) regulate or prohibit the
cutting of grass and pasturing of cattle
and sheep and regulate the payments
. (if any) to be made for such cutting or
' grazing ;

(f) regulate the sale or free
grant of timber or other natural
produce ;] ' :

*Added by Act No. XXIX of 1956.
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¢ Translation )

*[(g) prescribe the fees, royalties
or other payments for timber or other
natural produce, and the manner in -
which such fees, royalties or other
bayments shall be levied.

- The Government may prescribe as
penalties for breach of such rules,
imprisonment for a term, which may
extend to one month or fine which
may extend to fifty rupees, or both :

Provided that Government may
exempt any person or class of persons
from the operation of all or any of

such rules. . ,.

34-B. Whenever fire is caused,
' wilfully, or negligently, in
Suspension  any land to which the
ofrightsin  rules made under section
3"‘“1‘1%“5’? 34-A have been extended,
}’;;,‘:vgd ™ and if the Government
forest, deem it expedient to sus-
- . pend for any period the
' right to pasture or natural produce in
such land, they may direct that such
rights shall for such period be sus-
pended.

34-C. Whoever pastures cattle, or
¢ permits cattle to trespass
Penalty for or any land closed to
contraven- pasture under section34-B
tlon of orq shall be punished with
P fine which may extend to
section 3¢-B, one hundred rupees, and
" in the case of a subsequ-
-ent offence, with fine which may ex-
tend to one hundred rupses or with
imprisonment for a term which may
extend to one month, or with both.]

*Added by Act No. XXIX of 1956,

4

803



Forest [ 1355 F: HYD. ACT 11

(Translation)
CHAPTER V.

Control over forest and lands not being
property of Government.

35..

Protection of ) _ ,

forest for ) ‘ /
spectal pur- :

poses.

::_.','Z".‘/c-r:a & y_"a.?t;‘

w/ L
ﬂ} ﬂu WLJUJW Chli
gl

-,,."”/: ldwﬁﬁ&/// S

*[(1) The Government may, by
notification in the Jarida,
in order to prohibit or

~‘regulate the following
matters in a forest or
waste land, issue orders
to the owners thereof :(—

(a) the dlggmg or clearmg of
1and for cultivation ; .

>

(b) the pasturmg of cattle;

() the clearmg or firing of the
vegetatlon, or

A

-(d) the cuttmg and fellmg of
trees, when such prohibition or regula-
tion appears to the Government to
be necessary for the followmg purpo-
ses i—

(i) for protection against storm,
. wind, rolling stones, floed and
. hurrlcane,

(u) for the' preservation of the
soil of the ridge or slope and
. ¢ in valleys and hilly area, the '
- prevention of landslip or of
the formation of ravine or
torrents, or the protection of
land against erosion, or the
deposit thereon of sand gravel
or stone;]

*Substituted by Act No. IV of 1953.
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- ( Translation )

P
- (2) The Government may, for

the aforesaid purposes undertake at
-its own expense, in any forest or waste
. land, such construction as it thinks fit.

- (3) No . notification * shall - be
made under sub-section (1) nor shall
any construction be carried on ‘under
sub-section (2), until a notice is issued
to the owner of such forest or waste
land calling on him to show cause,
within a reasonable period to be spe-
“cified in the notice, why such notifi-
cation should not be made or work
done, and until his objections and
evidence he may produce in support
of the same have been heard by an
-officer appointed in that behalf; and
have been considered by the Govern-
ment. ' R '

2 "
L -a/ﬁ,é?’:b"b/m
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LR MY

‘| *[(ili) for maintenance of water re-

servoir, river or tank ;

. “(iv) for the protection of roads,

bridges, railways and other
. means of communications;
- (v) for the preservation of health;
or »

" (vi) for the conservation of any

forest.]
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*Substituted by Act No, IV of 1953.
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(Translation)

36. (1) If there is neglect of, or

wilful disobedience to
Powerto - - apy prohibition or orders
assume con- .
trol of fo- - issued under section 35,
rest, . . or if it is necessary for

the purposes of the work to. be done
under that section to do so, -the Go-
" vernment may, after i 1ssu1ng a notice in
writing to the owner of such forest or
~.land andafter hearing his- objections,

place the same under the control of a
- Forest officer and may declare that all
or some of the provisions of this Act
relating to reserved forest shall applyv
to such forest or land.

" () The net profit arising from
- the management.of such forest or land
shall be paid to the owner thereof. ‘

806

o~ .JJ)

: ,f-”/(muu j‘f_u(,
L}'L"J/‘O/J’anﬁ()lc../u)u
Z-/C:;v" ks S‘/J/ QL“:-—JQML;.

B 5103

_ L1 | el L 6iF

,Q._;:’P._/Lro/;/ () :
| -WLULOUJ/L_}&'DJM(éfL |

) Jf/lr('b/u"ﬂ(@.—bd//d:#

uwuuz_wﬁ_/iijmf -
Lflé.;d b /J.:'?Lﬁ//.a e

_/uw’:wj/(tzjém.,r |

b L Lo

| fu“’uwdéu-/lywwf

4——)0’(3’%‘(%:0};

: u)'é,’——az c’//LLffp‘—v//

,w@J eé;ua»n/zu,uyb
" | —@Jf&"'ci(ﬂ’lﬂ
‘?’Gfﬁéfu"mbd‘?’ f -(F) |
U Lu’;/au’d'fde’b_e
- b/J LUt



1355 F HYD ACTIL] Forest
R § Translatzon) _
(3) The Government shall.

/restore such forest or land to the owner -

thoseof subject to such conditions and
after such period as.it may deem fit.

37 (1) In any case arlsmg ‘under 1
“this Chapter in which the

Eg“ ang;“é“t Government instead
incertain . of placing the forest
cases. - - or land under the control
of a Forest officer,
considers it proper to acquire the same
for public purposes, the Government
may proceed to acquire such forest or
land under the Land Acquisition Act.

(2). The owner of any forest or
land ‘mentionéd in a4 notification under -

section 35 may, within a period not
less than three years from the date of
the notification, apply that such forest
or land be acquired, for public pur-
poses, and the = Government -shall
acquire such forest or land accordingly.

(1) The owner of anyland or, '

. if there be. more than one
Conserva-  owner, at Jeast two-thirds -

tion of
forests on share-holderst hereof

application 1Ay, with a view to.the
_of owners.  formation or conservation

of forest on their land
vzg)ply in wrlttmg to. the Taluqdar
that — -
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 Forest.[1355 F: HYD. ACTII .

e (.‘T'r'anslation)‘ o

w (aj such land be managed on
their behalf by the Forest officer, as a
reserved or a protected forest subject
to such terms as may be mutually
agreed upon ; or

(®). - a11 or some of the prov1s1ons
of thls Act be apphed to such land. -

[
\

“(2) The Government may in any

" aforesaid case. by notification in the

Jarida apply to such land such provi-

sions of this’ Act:as it thinks suitable

to the circumstances and as may be
‘desired by the applicant.

- CHAPTER ,.VI._

T he forests over which the rzghts are
=+ jointly vested in -the Government,
: and other persons

. 39 (1) If the Government and
) . rother ‘persons be jointly
Management - vested with rights in any

,offorests — forest or waste-land ~or

'?,‘Sft: are. -in the . entire. forest:pro-
jointly -+ duce or any part thereof,
vested in ~ .the Government, :
Government % .- . T
and other
persons.
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1355.F : HYD. ACT 11| Forest
- ( Translation):
(a) shall itself under take the
management of such forest, waste land
or forest-produce and account. to such .

- person .or. persons “vested W1th rights
in the same ; or

e (b) may cause the management
of such forest, wasté land or forest-
produce to be- undertaken by the per- .
sons jointly vested with rights “in such
manner as may"appear proper to the
“Government . in view , of the rights of
“all the partles -

(2) When the Government desues
-to " undertake . ‘under. . clause (a)
of ' sub-section (1) the management of
any forest, waste land or forest-
* produce, the’. Government may, by
notification in the Jarida, declare that
the provisions of Chapters II and IV
shall-apply to such forest, waste land
or forest-produce and thereupon the”
. said provisions. shall apply’ to. such
- forest, waste Iand or forest-produce

40." All persons! appointed; under
clause  (b) of sub-section

Persons (1) of section 39, to act

aptpomtegi 1-:0 -‘-accordlng to the provi-
f:g i‘:‘;’m_ ~ sion§ of this Act shall be
visions of . deemed. to -be. Forest
this Act to * officers within the mean-
be deemed - mg of this Act :
Forest .
;oﬁicere. :
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Fore,st [1355F HYD. ACT I
" (Translation)

4L Ii. any persbn be entxtled to
receive -a share in. the

Conse-" " *“.prodice of .the. -forest
?:,flf;ei:f -‘which “is’ owned by “the
‘perform ¢ Government or. over

‘services for’ * “which~the. , Government
"which share’ . ‘has’ proprletory ‘rights or
inproduce of * 4 any part of the produce

S,‘;Z;’i‘sm‘?‘?‘: B of which the Government
gwen i %’is entitled and the said

M .title has been : dccorded
on'the condition of performirg any setvice
in- respect.-of such forest, such share
shall, be liable to ‘confiscation; in the
‘event ‘of thé fact being estabhshed -to
the satisfaction of., ‘the Government
. that such service 1s not bemg properly
performed: -

A (

v Provxded that such share shall not
‘be confiscated until the person entitled

thereto, and the evidence which' he™

may.desire to produce’in . proof of the
‘proper performance of such-service,
have been heard by an officer appoin-
ted in. that behalf by the Government.

. CHAPTER VII
Levymg duty on timber and other
forest-produce N

42 (1) "“The Government
levy a duty,  in'.

‘may
‘such

Power to .. manner, at’ such', places,
L";I’% ;‘é‘g’_ and at such rates as it
and other  -Mmay grescnb_e by notifica-
forests . -tion...in . .the -Jarida, on
produce. timber; or other forest-

. produce :—
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1355 F HYD ACT 1] Forest
: ( Translation )

(a) which is produced in H.E.H.
the leam s Dominions' and in respect.
of “which any rlght vests in the’

: Government ‘ .

o

(b) which is brought from dny
place outside* H. "E. H, the leam s‘
Dominions.-

-

43 Nothmg in th1s Chapter shall
reduce the amount char-
geable as purchase money

. or royalty on any timber
or forest - produce  al-

. though the same is levied

as duty on . such \’umber or forest-

produce in transit. ,

Purchase ‘
money or
royalty not
to be]xm1ted

CHAPTER VIII

Control of ttmber and other
forest-produce zn transzt

The nght of control of

44. (1)
: . rivers and their- banks
Povlzerntg " for the purpose of float- |-
ng fegulf: - ing of timber on water,
ting transit - as_well as the.right of
of forest- control of timbér or other’
produce,

. forest ~ produce w. hi ch
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Forest [1355 F:HYD. ACTII
( Transaltion)

may bé transported by land or water,
is vested in -the*Government .and it
may make rules for regulating. the
,.tra,nSport of timber a.nd -other forest—
produce. -’

-

» (2). In partlcular and w1thout.,
: prejudme 10 the genérality, of the
foregoing powers, the Government
may make rules — - .

¥

T (a) prescnbmg the routes by
.'whxch timbéer or ° other” -forest-produce
may be importzd, exported or moved:
from one_place to another in' H: E. H.

) the leam s Dommlons I

N

_ (b) prohlbltmg the import or.
- gxport.or moving ‘of such timber or

" other forest~produce. without obtain-
" officer . duly

‘ing“a -pass from, an-
authorised to issue the same; or against
- the conditions of such pass;
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. reason.to believe ‘that any money is .

“.1355F HYD. ACT 11 ] Forest /.-
(Translation)

. (c). prov1dmg for the issue, pro-.
ductlon and return of passes and for
the payment of fees therefor ;

- (d) providing for the [stoppage,
reporting, ‘examination and ‘marking |
~of timber or other forest-producein
- transit, in respect of which there is

payable to the Government on account
of the price thereof, or on account of -
-any ‘duty, fee, royalty or any other.
charge or to which affixing of marks
for the purposes of this Act is required;

.. {e) .for the .establishment and
control of depots to which such tim-:
‘ber or . other forest-produce shall .be
‘taken by the-persons in charge of it
for examination or for the payment of
such money or for affixing of marks;
and prescribing thé conditions under
~ which such: timber!org forest-produce
~ shall be brought to be stored at. and
, removed from such depots;
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Farest[ 1355 F.: HYD. ACT II

(Translatton )

: (f) prohlbltmg the closing up
- or obstructing of the channel or banks

- of a river used for the transit of timber
or other forest-produce and the throw-
ing of grass, brush- wood, : branches or
.leaves into such river and any act

“which .may cause such river to be
_ closed or obstructed ;

(g) providing for preventing the
creation”or. removal of such obstruc—
tion on the channel or banks of a

. river and for recovering the expenses
incurred in such prevention or removal
of obstruction from the persons whose
act or-negligence - necessitated such

. €xpenses ;.
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1355 F: HYD ACT 1] Forest
- (Translation )
(h) . proh1b1tmg absolutely or

: subject to conditions within specified |

_local limits, the _establishment of
‘sawpit, tHe - cuttmg, burnirig, con-
ceahng or marking of timber,-the alter-
. -ing or effacing of marks on the same, or
v the possession or carrying of marking

hammers or any other nnplement used

for markmg tlmber TN

1

2% - (i) “regulating for the property
mark for timber, and the registration
_.of such mark, prescrlbmg the period
“for which 'such’ registration may hold
good; prescribing the number of such
property marks that may be registered
‘by any one person and the recovery
of reglstratlon fee.,

(3) The Govetnment may direct

' that any rule made under this section

__shall not apply to any specified class

of timber or other forest-produce or to
'any specxﬁed local area. .

45, (1) The ' Government may
- prescribe .a sentence of
N Penalty for . imprisonment for the con-

'b’;"a‘:?n°§ ‘travention of any rule
L e ersee’  made under section 44
““tion 44. + - for a term which may ex-

tend to six months or
fine, which may extend to ﬁve hundred
- Tupees OF botb -
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Forest [ 1355 F : HYD. ACT 1I

((Translation) .

(2) The rules may, provide that
in cases where the offence is committed
after. sunset and before sun-Ttise or
- after. preparatlon .for resistance to an

- order of an authorised officer, or where
_the offender has been previously con-' |
victed of -a. like- offence, double " the
penalty* mentioned in sub- sectlon (1)
. .shall be 1nﬁ1cted

46. The Government shall not be

' liable for the loss or
- G""emm*’“t damage caused in respect
:and Forest . .
officers not ©f timber or other forest-
liablefor loss produce while keeping
to forest-  timber or forest-produce
g;‘l”g:ce at: - at depot - established . un-.

der a rule made under
sectlon 44, or while detained elsewhere,
for the purpose of this . Act; and no |
Forest officer shall be responsible for
any such loss. or. damage, unless he
causes such loss or damage negligently,
mahclously or fraudulently
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1355 F 1 HYD, ACT 11 | Forest

¢ Translgtion) ,v

gAY
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47. In case of any accident- or » ‘

o emergency involvingidan- D . | "
Seeking aid - ger to property ‘kgpt “at d’(, '*Uf‘)}f » -L—/"")j/

in case of ;. o
accident at - sucl}(depotts, allhp(cirsm}[s
depot working at suc epots e ‘J/ -

- 'shall render assistance to .|’ ‘ LU;‘/ VJ’J »../J!/’ d""/l" L"’ )L
any Forest officer or Police officer- . / /
demanding aid in averting danger or » ,JL4__, NE I U'U Py
securing such property from damage o
ot loss . c
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CHAPTER IX.. L .._i_/ L
~ Collection of Diift or Stranded Timber. L/ g}‘/ ’/ !“'f 4’/ ‘-'/ L"f ‘)-—d'
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“: .. person entitled to’ collect the:same by
~ virtue of any rule made under section

Forest [1355 F: HYD ACT 1T,
i T ranslatwn)

) beached, stranded ‘orf

4 %f“(};“;‘f i, Sunk, all wood or timber

ber tobe - - bearing- m ar ks which

deemed pro-  have not been registered

perty of in accordance with the

~ Government ryles made under section

provedand = 44, Of Whose marks have

may be -~ been obliterated,; altered

0011§Ct=d as~ or defaced by fire or
such.

otherwise; and..in such
areas as the Government may pre-
scribe, all unmarked wood and timber,
shall be deemed to be the .property of
_the. Government unless any person
establishes his right and  title thereto,

in accordance thh the provmons of
= l‘ms (.hapter ’ :

" (2)" Such timber may-bé collect-
ed by any Forest . officer or other

54, and such timber may be brought

- to the depot which the Forest officer
may notify for the keepmg of dl‘lft
timber.

(3) The Governmcnt may, by
notification in the" Jarida, exempt any
kind of timber from the prov1smns of

. this section.

/
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1355 F: HYD. ACT II] Forest
et o Translation )
49 The ‘Forest oﬂicer shall, from
) " time. .16+t time, jssue. a
pubhc notice of timber
collected under .section
“Such’ notices - shall*
contam a descnptlon of the timber,
and shall require the person - claiming
the same' to-present-to. such Forest:
officer, within a period not less than
two. “months from” the “date. of ".the

nofice, "a wr1tten statement of” such”
claim. A - .

Noﬁce to
claimant of ..
dnft t:mber

SQ (1) When such . statement is .
- presented in the  afore-
said manner, the":Forest
~-officer may ‘after: making'.
such enquiry as he thinks
fit and after. recording
 the reasons, either reject the: claim., or.
dehver the timber to-the clalmant

PmCedure on
preferrmg :
claimi to
_such tlmber

R

e
¢ ¥

(2) If there be more than one
>.claimant to-such- timber, the Forest
officer shall either dehver the timber

el pLA L

* {o the person whom he thinks entitled

819
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" Forest [1355F:HYD. ACT 1I
. (Tran$lation)

thereto or shall' refer the claimants to

a Civil Court, and retain the timber

‘pending. the receipt of an order from
such Court for the delivery thereof

(3) Thc person whose claim has
been rejected under this section may,
within three months from the date of
rejectlon, institute a suit to recover
possession of the timber for which he
is a claimant, but no person - shall be
entitled to any compensation or costs

“from the Government or any Forest
officer on account of such rejection or

“the removal or detention of timber, or |

the delivery thereof to any other person
under this section.

‘ (4) No proceedmg shall he in
respect of such timber in any Civil,
Criminal or Revenue Court until it has
been delivered, or a suit has been
instituted. ' .
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1355 F:HYD. ACT I1 ] Forest
' ( Translation )

. " If such statement has not been-
presented as aforesaid,

Disposal of * or if the claimant. fails to

timber for - prefer his claim in the
isno clai- . manner and within the
" mant., .. period fixed in the notice

issued under section 49,
or on claim having been preferred and
rejected, fails to institute a suit to.
recover possession . of such timber.

 within the further period fixed under |
section 50, the ownership .of such
timber shall vest in the Government. or,

~ when sueh timber has been delivered
to another person under section 50,
the proprietory rights thereof shall vest
in such person free from encumbrances
not created by him.

52.. The'Government - shall not be
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'Forest [1355 F : HYD. ACTII
.. ( Translation )

: liable for any loss ‘or.
Government . .damage caused in ‘respect .
?&%S;’%‘C’;‘r’; of the timber under séction
‘not liable 48, and no Forest officer
for loss of- be liable for such Jloss.or-
timber. .. .-damage, unless he causes
y such loss or damage
negllgently, maliciously or fraudulent]y

53 No person sha1l be entltled to
recover possession -of the

Claimant to ° ‘timber ‘collected or. deli- ;
.make pay-  yered ag aforesaid until he

’ :g“;;?vte‘;f,fgri has paid to the Forest off-*.

timber. cerT or the’ person authoris-
edto receive it such stim

on account thereof as. may:be due'urider b

any rule’ made under sectlon 54

54 (- The Government may
make rules, to regulate
Power to the following matters :—
make rules i .
and
prescribe
‘penaltles S
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1355F : HYD. ACT II ] Forest
(Translation) .
(a) the salving or collection of
timber mentioned in" section 48 or -
dlsposal th@reqf in any other manper ;

7 (b) the use and registration of
boats used in salving er collecting
gimber ; .

+(¢) the amount to be paid for

salving, collecting, moving, storing or

. disposing of such tlmber in any other
manner. :

(d) the use and  registration of
hammers or other “instruments -used
for marking such t1mb°r

, (2) The Government may pres-
cribe a s:ntence of imprisonment for
the contravention of any rule made
-/ under this section -for ‘a term which

may extend to six months, or fine
. which ‘may extend to ﬁve hundred
- rupees, or both. . :

823

| )JJJ f&u:&/u:l (>

200, NC A
(}U(JA,:’, ,.«vu,.../f-(c_eﬂ)
( (b‘w d;/f.—/g ci«.)éd——

L’Lz..f

/}ldb;‘/ﬁ-u%'l (&)
e Bz 5L o
dw.»_u.uéﬂma_@ |

Ui L

'a.u’u Z dm (‘7’)

G LSy

4 afruu J:ded..)/,-/)
fc.._.(w’:

2L IS o L
cfdlw-/lé_é g,,hi.»;,u Y7
LUl
Jf degry
AL Gl L e ey
%"J et Z w(_/ﬁ/,gc.;lf;—/_u‘f'



. Forest [ 1355 F: HYD. ACT II

(Translation)

CHAPTER X.
Penalties and Procedure,

.55. (1) When there is reason to
believe that a forest-

Seizure of offence has been commit-
roperty ted in respect of any
iable to f duce

confiscation, jorest - produce, any

Forest officer "or Police
officer may seize such forest-produce
* together with all tools, ropes, chains,
boats, motor cars, lorries, carts and
cattle used in committing such offence.

(2) Every officer seizing any
property under this section shall make
on such property a mark indicating
that the property has been seized ; and

shall, as soon as may be, make a |

report of seizure of the property to the
Magistrate having jurisdiction to try
the offence on account :of which the
scizure of the property has been made:
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1355 F: HYD. ACT 11] Forest

. (Translation)

Provided that, when thé forest--
produce with respect to which such
offence is believed to have been
committed is the property of the*
Government and the offender is un-
known, it shall be sufficient if *[the
officer] makes, as soon as may be, a
report of the circumstances of the case
to his superior officer.

56. Any Forest officer of a rank not
inferior to that of a

.To release Ranger who, or whose
g’i‘;gflr ty subordinate, has seized
under sec- 2Ny property under sec-
tion 55. tion 55, may release the:
: property if the owner
thereof - executes a bond to the
effect that he shall produce the |

*Substituted by Act No. VI of 1356 F,
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Forest [1355 F HYD ACTII
(Translatwn)

'"property ‘releaséd, whenever reqmred
before the Maglstrate having jurisdic-
. tion to try the. offence on account of.

which the selzure of property has been |

 made.
e
57.  Upon ....feceipt . ,of . such
report the . Magistrate
" Procedure shall, as soon as may be,

_on r°‘;e‘PF of .take such action- as may -
Tepor be necessary for the arrest
and trial of the accused and the dispo-
sal of property accordlng to procedure.

4
|

58.. (1), All_jtimber. or forest-’
produce which is not .the

Forest. »: .  property of the’ Govern-
fg&gugfé - ment and in respect of
“hen liabie to- - Which a forest-offence has
' conﬁscatlon . been committed,- and all

" tobls carts'and cattle used”
in commlttmg any forest-offence, shall
be liable to conﬁscat1on by the
Government .
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1355 F HYD ACT II] Fore._st

: _ ( Translanon )

: (2) Such confiscation may be
made in addition to any other punlsh-

ment prescnbed for. suchloi’f ence.’

59, When the’ trlai of any forest
- offence is concluded, the

Disposalon - forest-produce in respect
conelusion .~ of which such offence has
‘f’;r'gﬁl of been committed. shall, if
offence, of -~ it is: the, property of the |
forest- 1~  Government - *{ot” has |
produce in - - bzen. confiscated by the
ff}‘fi’c‘ﬁt»"f . - ..Government] ‘be handed
offence was over to a Forest officer,
committed.  and in other cases, shall
be disposed of in such
-manner as the Court may
direct.. ’ Coe s i
When the offender‘is not
. known or. cannot-° be
{’;]ocneg%rgn - ..found, the Magistrate
Jer ot may, if he finds that an
- known or- offence has been commit-
iéannot-be- - .ted, -order. .the - Forest,
found. \ '

officer to confiscate or
take charge of property in respect of
which the offence has been committed
.ar deliver it to the person whom the
Magistrate deems to be. entltled to
the.same’: " 7 ¢ R §

*Addediby,Act -No. VI of 1356 F.
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. Forest [ 1355 F+ HYD. ACT II
{ Translation)

Prowded that such order shall not

be niade -until the expiration of one |

month from the date of seizing - such
property, or without hearing the per-

son claiming any right thereto or the.

evidence which he may desire to pro-
duce in support of his clalm ' .

(I) The Maglstrate may, not<
: “‘withstanding anything he-

Procedure as

to perishable

articles seiz-

ed under :

‘'section 55.

“the'sale of ‘the property
seized under section 55
. and subject . to. speedy
decay and may deal ‘with
the proceeds as he would have dealt

with if the property had not been sold. ,

' .
y o

(2) If any property which has S F

been made over to a Forest officer not

below the rank of a- Ranger, under

section 60, be of a perishable nature
" he may direct the sale thereof in the

aforesaid manner. . .

P
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1355F : HYD. ACT 11 | Forest -
(Translation)

62. The officer who 'seized the
property under section 55

Appeal from ¢ ‘any” of his superior

order given

under sect-  Officers or any person -
jon 58, 59 or - having any interest in the
.60. . property so- seized may,

within one month from
the date of the order under section 58,
" 59 or 60 ‘appeal therefrom to the
Court'in which an appeal from the
order of such Magistrate ordinarily
lies. '
be final.

’63 ‘When an n order for .the con- |
fiscation of any ‘property

P‘if’%e’tgyv st S passed under section
T Govern. . 58 or 60 and no appeal is
ment. presented against such

.order within the prescrib--

ed period .or such order, in case an
appeal is preferred ,is upheld, such

property shall vest in the Government ;

free from all encymbrances.

The order passed in appeal shall
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- Forest [ 1355 F: HYD. ACT I
(Translation)

)

'64. The provisions hereinbefore |

contained shall not be-
Power te .

release pro- |
perty gsmd Forest officer authorised’

- by the Government in this

- behalf to direct the immediate- release |
-of any property seized umdcr sec- |

lmn 55

-

" 65.° Any Forest officer ‘or Police | :

officer - who = vexatiously
Punishiment. .

for wrongful -

“to conﬁscatlon under this Act shall be’
punished with imprisonment for a term”
which may extend to six months, or

‘with - fine ‘'which may extend to five |

hundred rupees, or with both.
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deemed to preévent any .
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seizure. - any property on pretence |
. - of seizing property liable T
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1355F : HYD. ACT II | Forest
( Translation)

" 66.- Whoever, w1th intent to cause
loss” or ’injury to the

Pe”alty for . public or any person or

defacing and

‘counterfeit: - - t0 cause a wrongful gain
ing marks on ~ or wrongful loss as defin-'
trees, and ed in the Hyderabad
timberand . Pepal Code— '

for altering ]
. boundary

marks,

(a) knowmgly counterfeits upon

any timber or standing tree a mark

. used by Forest officers to indicate that

such timber or tree is the property of

the Government or of any other person,

or'that it may lawfully be cut or re-
moved by some person ; or

. i(b) unlawful]y places .on any
timber or standing tree a mark used
by Forest officers ; or

. (c) alters, defaces or erases any
such, mark placed on any timber or
standing tree under the authonty of a
Forest officer ; or
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Forest [1355.F : HYD. ACT II

(Translation)

- (@) alters, defaces, destroys or

removes boundary marks ef any forest

~ or any land to which the provisions of
> this Act apply ; : .

shall be punished with imprison-
ment for a term which may extend to’
one year or with fine which may ex-
tenﬁ to one thousand rupees, or thh
bot -

67. (1) Any Forest officer, Police
officer or Revenue officer
may, without an order
from a Magistrate and
without a warrant of
arrest, arrest the person against whom
“there is reason to believe that he has
been concerned in any forest-offence
punishable with imprisonment for a
term of one month, or more, if such
person refuses to disclose his name.
and residence or discloses a name or
residence which there is reason to -be-
lieve to be false, or if there is reason tc |
believe that such person will abscond.
Every officer arresting a person unde '

this section shall, without unnecessary
delay, take or send the person arrested
to the, nearest Police station and the
officer-in-charge of such Police station
shall thereupon act in accordance with
the procedure.

- Power t
arrest with- .
out warrant.
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\ 1355F HYD. ACT II]Forest
: ' (Translation)

: *[(2) -It shall not be deemed by
anythlng in this section -that an arrest
_for any act which is an offence under
the Fourth Chapter is lawful unless
such act has been prohibited under
clause (c) of section 30.]

68. Any Forest officer of a rank
not inferior to that of a

Power to Ranger or an officer sub-
release on di o hi h

bond arrest- ~Ordinate to him who has
ed person.  arrested any person under

the provisions of section
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Forest {1355 F : HYD. ACT I1
C Translatton ) |
= 67 may release. such person if he exe-

v '-cutes a‘bond to the effect that he shall

appear whenever required, - before the
; Maglstrate having : jurisdiction -in the
case or before the nearest *[lofficer-in-
charge of the Police Station.

69 Every Forest oﬂicer or Pohce
officer shall prevent, and

If;‘;f,v:;tt° :interfere for. the purpose
‘commission “of:. preventmg ‘the com-
ofoffence.  mMission - of any forest

offence.

70 The District Maglstrate or the

"o ~":Magistrate of the first"

P0we1: to try
offence sum-
* arlly

1class especially empower-
ed in this behalf by the
Government

L

may try '

_*Omitted. by Act No. VI of 1356 F._ e
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1355 F: HYD. ACT 11 | Forest B O T

(Translation)

" summarily, under the Code of Crimi- dUJ l/ 4—'/ / Lf’ () A, f" 2 (.J V L

nal Procedure, any forest-offence puni-

shable with imprisonment for a term o e 2 .
not exceeding six months, or fine not JL:."‘” V.— &/ " v ".:J) v " é——

" exceeding five hundred rupees, or both. a A .
S - /Aﬁ'bluf,ww,&/,-gb
g) Mf(.//df’.bb‘"r/d-l
J/J:/ U"(/”v {JJU/

v

e)(«JC!——OLK"))Wd/UJ}'U'VU
aﬂ,«.ydu.’d L,—jL £~

Ll Al
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*[71. (1) Government may by
notification in the official

Power to Gazette empower a Forest
compound i ’
offences. olncer—

(a) to accept from any person
against whom a reasonable suspicion
exists that he has committed any forest
offence, other than an offence specified
in section 65 or 66, a sum of money
by way of compensation for the offence
which such person is suspected to have
committed, and

(b) where any property has
been seized as liable to confiscation,
to release the same on payment of the
value thereof .as estimated by such
officer.]

-

*Substituted by Act No. XI of 1955,
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‘Forest | 1355 F: HYD. ACT Il ,_—4)0 5. 5t
- (Translation) . : e

*[(2) On the payment of such

sum of compensation and the value of

- the property to such officer, the sus-

pected person, if in custody, shall be

discharged, the property, if any seized,

shall be released, and no further pro-

ceedings shall be taken against such
person or property.

v

< (3) A Forest officer shall not be
empowered under this section toex-
‘ercise powers, unless he "is a. Forest
officer of a.rank not inferior to that of
a’ Ranger, and, the sum of money
accepted as compensation under clause
(@) of sub-section (1) shall not exceed a
sum of Rs. 50 (Rupees fifty only) where
no property is involved, and where
property is involved it shall not exceed
twice the value of the property seized,
or in respect of which commission of
an offence is reasonably suspected, and
in no case .shall it be less than the
'value of such property.] '

i

*Substituted by Act No. XI of 1955.
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1355 F HYD. ACT 11 | Forest
" (Translation)

" 72, When in any proceedings taken’
under this Act, or in con-

f s’ﬁg‘t’;};ﬁgg 'sequence of any act done
and forest- u_nder’ t.his. ACt’v a_ques-
produce be-  tion arises as to’ whether
ing Govern--. " any forest-produce .is the
gleer%; Pro- - property of the Govern-

- ment, it shall be presum-
ed.to'be the property- of the Govern- -
ment until the contrary is proved.

' CHAPTER XI.
" Cattle Tr‘ésp"ass -

73 Cattle trespassing in a reserved,
forest or protected forest
I“g’l"“ndmg or on land where grazing
cattle- . has been lawfully prohi-
. blted, -shall be deemed to be cattle
causing damage or spoiling within the
meaning of section 8 of the Hyderabad -
Cattle Trespass Act and any Forest
officer or Police officer may seize and
lmpound such cattle. :
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Forest [ 1355 F : HYD. ACT II

( Translation )

74, Thc Government may, by

¢+ notification in the Jarida,

g’rwge? al- glrectﬁ tha&t in gleu of the

ne fixed under section

T‘“‘rélféaf: tele 10 of the Hyderabad

Act. - Cattle Trespass Act, there

shall be levied for each

head of cattle impounded under sec-

tion 73 of this Act; such fine asthe

Government thinks fit, but not exceed-
ing the following rate :—
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1355. F: HYD ACT 11 ] Forest
" (Translation )

For each elephant ten rupees.

For each buﬁ'alo or camel two rupees

[
!

~ Fdr each horse, mare, geld-
ing, pony, colt, filly, mule,

~ bullock, cow, or heifer.  one rupee.

For each calf, ass, pig,
-ram, ewe, sheep, lamb,

goat and kid. eight annas.

" CHAPTER XIL .
Forést Officers. ‘

75 (1) The Government may in-

vest any Forest. officer by
Governmcnt

I name, or as  ex-officio
.may invest . ? ’
annyorest - .with all or any of the
officer with - following powers :—
-certain

powers.
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Forest 1355 F : HYD.ACT 1|

(Translation)

. '(a) power to enter upon any
land and - to.survey, demarcate . and
. make 2 map of the same ;

(b) the powers of a  Civil Court
. to compel the attendance of witnesses
- ‘and the production of documents *[and
material objects, ]

. (c) power to issue a search-
* warrant under the Code of Cr1m1nal
Procedure ; .

(d) powar to hold an enquxry
‘into forest-offences and in the course -
. - of the enquiries to recelve and record
" evidence. ' : ;

"+ =Added by Act No. VIof1356 Fasli. -
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. 1355 F,‘HYD, ACT jis }Fores‘t

(Translatton ) ;.
*‘?..,% 76 Eon°st.ofﬁcers sHall:be™deem-
ATy ed“to be quernment
Forest offix._, servants withiri,the mean-
de‘g»m‘;a %g,‘ ¢ ing of “the- Hyderabad
"be Govern- Penal Code.
ment ser-
vants.

77 No suit shalI he agamst a Go-
vernment servant for any-

Indemnity  thing' done by him in
%{;}g dore, good fatth under this' Act:
- fall

78 Wﬂhout “¥ihe permlssxon in
writing of the Govern-

"~ Forest oﬂi
cers prohibi- nlllelit no Forest Ofﬁce‘r
ted totrade.  Shall, as principal of

agent, trade in timber or

other. forest-produce, or have any:sort
of cofinection With lease of “any forcst

_ or with contract for managing forest in
Nizam’s

“;or- outside -

-H..E., H. the
***Dominions. .
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Forest [ 1355 F: HYD. ACT If|

(Translation)

CHAPTER XII
Bye - laws.
79, The Government may make -
" Additional

powerto
make rules,

matters :— "

- (a) prescribing and limiting the
powers of any Forest officer under this
Act; .

. “(b) manner to rcward ofﬁcers
" and informers ; :

(c) preservation,: growing and
removal of trees, timber and forest-
produce belonging.to the Government;

rules in the following -
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1355 F: HYD, ACT H ] Forest

E 7 (Translatton)

@) generally for carrying - out
the provisions of this Act. -

;

80 "‘Any person contravenmg any
rule made under this Act

g?gaéﬁy:?’ - for contravention of which |
ruleas ) no special penalty is fixed

shall be punished with
imprisonment for a term which may
extend to one month, or fine which
. may extend to ﬁve hundred rupees, or
both.
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N Forest [1355 F: HYD. ACT II
( T ranslatzon )

CHAPTER  XIV.

Ehg
P

Miscellaneous.

813, All ambunts. payable to. the-,
“wt Government uitdét ‘this"
R°°°V°§Y of Act, ot under any rule

?;’32;‘;,‘;‘,‘1“ . made under thi§ Act, .or,
ment. ‘on ‘Hccount of the price

of any forest—produce, or

of expenses incurred in carrying out
the provisions of this Act in respect of
such forest-produce, shall if not paijd
-ih time; be “recovered " under ‘the«laws »
for the time being in force as if it were
an arrear of land revenue. T

82. (1) When any money is pay-

o able as aforesaid for or
Eigsf_gm_ in respect .of any" forest- .

" duce for produce, the amount shall
money. be deemed to be a first

charge on such forest-
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1355F: HYD ACT 11 Forest

Co a4 Translatzon) ’ .
produce, and such forest-produce may
be kept .in * possession by 4" Forest’
officer until such amount. has been
paid.

“. (2) \If such amount is not paid’
in time, the Assistant Conservator of

“ Forest may sell such forest-produce-by |

auction and such amount shall be-first:
deducted from the sale-proceeds.

(3) f there be any surplus and-’,’ :

the person entitled thereto does not
claim it within three months from the
date of the sale, the aniount- shall - be
forfeited to the Government
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Forest [1355 F: HYD. ACT i

( Translation)

83. Whenever 1t appears to the

Land requir-
ed under this
Act to be
deemed to be
needed for
public bene-
fit under land
Acquisition
Act.

1309 F.

84. When any person, in comph- '

Rccovery of
amount due
under agree-
ment,

Government that any
land is required for any

purposes of this Act, such -

land shall be deemed to
be needed for Govern-
ment purposes or public

benefit within the mean-.
ing of section 3 of the.

Land Acquisition Act of

ance with any provision

“of this Act,.or with rules

made thereunder, agrees
by any agreement or in-
strument to perform any
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< tioned in such agreement or instrument

1355 F: HYD. ACT IT] Forest 1 e
: ~ (Translation) rJU"’- LJ oyl

" duty or do any act, or covenants by / ’
any agreement or instrument that he, ‘-"' J‘J—/ } b/ —/ “)’ d / G
or his servants and agents will abstain
from any act, the whole - sum men- | .. / )‘ /. )‘: / LJ! , L L
X R L I . ‘ v e
- payable in case of a breach of the con- A
- ditions thereof shall, notwithstanding | L o2 / < f £ 'J'J.‘

anything in section 72 of the Contract’ °4 b "‘)’ L
- Act, be recovered from that person in (5J
- case of breach as if it were an arrear (e /LJ é/JJI JU' L U' ;
of land revenue. | /
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85. The Forest Act No. I of 1326 -
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" Forest [ 1355 F: HYD. ACT II o y
" (Translation) . : . JUW- f_,.JJ Gk

before.the commencement of this Act ,J/ (
under the previous provisions shall,"so J’ ¢ ) L’ “ il U u ULV’.
far as they are consistent with this Act é/
‘be deemed to have been made; done .gﬂ‘
or taken in exercise of powers con- ’J ’J' f J "" U f d ‘L/' L
ferred by or under th1s Act.- - L
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